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11/16. 1. 1997 

ci 

26.2.9 
- 

/cb 5/ 

13/17.3.1997 

1: 
The learned counsel for the app.icarrt 	4. 

is present. He undertakes to file fres1i r4uisites 

for issuing notice to the respornt ro. 4 in the 

crse of the day. W/s has not been flied on behalf 

of a fly of the respondents. Put up on 6. 2. 1C97 for 

filing W/s. 

(.P 	ha) 
Dy. Rglstrar I/c 

7. 	 The learned proxy counsel to S ri K.K. Singh, 

the learned counsel for the applicant ispresent. Notices 

have been issued upon the respondents No 1 to 6 on 

5.2.97. w/s has not been filed as yet onbehalf of any 

of the respondents. Put up on 17.3.7 fo filig 

(F.P. Sinha) 

by. Registrar I/C.. 

The learned counsel for the applic at is 
present. None for the respondents, Noticeb were 

issued to the respondents on 5.2.1997. Notice validly 

served upon the respondent no. 4. Due to efflux of time 

r4ps. 

notices upon the remaining respondents no 1 to 3, 5 and 6 

are dened to have been Served under orde+ 5 Rule 19(A) 

of cPC. Put up on 29.4.1997 for filing Td ias a last chance. 

nha 
Dy.Reglstrar I/c 



6/22,8.96,, 

II 

7/18.9.96 

PKL 

8./ 23. 

9/20.11 .96 

It 

SKS 

OA 110/96. 

None for the parties. The applicant to'  file 
fresh requisite to issue notice to the respondent No.4 

W.S.has not been filed on behalf of any of the Respondents. 
List on 18.9.96 for filing requisite and W.S. 

for DY.Regjsir. 

Learned counsel for the applicant is present. 

W.S. has not been filed. List on 3.12 .96 for filing 

W.S. 

$ri. S. P. Sinha, Dy. Registrar i/C. 
... 

Nobody is present on behalf of either of the 

partie. Let 22.10.96 be fixed for fi 	the s 

(S..Sinha) 
Dy. Registrar i/C 

0.96. 	W/S has  not yet been filed. List it on 

20.11.96 for filinn U/S. 

(M.L. PdS.3fl) 

Dy. Renjstrar. 

( M.L. Paswan ) 
Registrar 

10/3.12.1996! 	The learned counsel £ or the applicant is 

present. None appears for the respondents. Fresh 

>ft' 	
requisites for issuing notice to Respondent No.4 has 

not been filed.es yet. The learned counsel for - the 

j 	 applicant undertakes to file fresh rEijsites within 

a week. W/s has not been filed on behalf of any of 

'° ciç( 	the respondents. Put up on 6.1.1997 for filing W/s. q

gki 

N. L. PasWan 
NPS 	 Registrar I/c 



OeA.110/96 

14/2E
1 
 4. 199 None for the parties. No W/s has not yet 

been filed though sufficient time was  given therefore. 
In the circumstances, let It be listed.beforethe 

I-Ion' bi e Be rich for direct ion on 20.5.1997.&

*a 	

'S 

(S.  
Dy. Registrar I/c 

15/2( 

Skj 

.iL 
kQ- 

U 

). 05 • 97 W/s not fili so far. Four weeks further time 
is allowed for the sama. 2w3oxesks Rjoiner ma be ilad  
within two weeks thereafter. 

List for direction on 2 5.07.1997. 

(v .N .Mehrotra) 
vice-Chairman 

16.1 25.7.97.- 	Shri G. Bose t  the learned counsel oii€in 

appearance on behalf of the respondent8 and prays for 

three weeks further time to file U/S. Allowed. Rejoinder, ' 

if any, may be filed within' two weeks thereafter. List 

it on 5.9.97 for direction, 	

•U 

- • 	• 	 (v.N. mehrotra) 

- 	 Vice-chairman 

Shri G.Bose, counsel for the respondents. 
The learned, counsel for the respondents states 

that he has filed W/s in the Registry txtay, Rejoinder may 
be filt within three weeks. List for 4.irectçon on 
10.11.1997, -. . 

(V,N .Meh'rotra) 
. . 	 , 	. 	 • vice-chairman 

Rejoinder has not been filed so far. Three weeks' -
further time is aillowed. List on 22.1.98 for directipn, 

(u.N. 1ehrdtra) 
Vice-Chairm8n 



__ 	 -- - 

- 110/96 

19.! 	22.1.98. Since no banch  is 	available today, 	list 

it 	on 'FB.3.98 	for 	direOtin. 

CBS/ (U.K. 	sva) 

Dy. 	Registrr. 

18.3.98. None for the parties. List 	it 	on 	17.4.98 

for.  direction. 

/CBS/ 
(L.R.K. 	Prasd) 

riember 	(i 

17.4.98. .H21./ None for the applicant. 

Shri 6.. Bose, 	the cpunsel for, tha respondents. 

U/S has been filed.List it on 16.7.98 for hearing. 

- V 
(6. 	NARASI11HA1) (L.R.K. 	PRASAD) 

(Et1BER 	(J). NEMB.ER 	(A) 

22/16.07.98 ShriG.Bose, counsel for the respondents. 
I I  On request of the learned counselfor 

the respondents, list on 21.09.1998 for hearing. 

V4 
(L.R.K.PraSad) ! 	(V.N.Mehrotra) 

Member(A) vice-chairman 

23/2109.98 None for the parties. 

List on 16.12.1998 f or Iea.ring. 

(L..K.raSad) (V.N.MerhOtra) 

3 KY Merrer(A) V ice-Chai rmarl 



O.A,-110/96 

14/294 4. 1997 
	

None for the parties. No W/s has not yet 
been filed though sufficient time ws given therefore. 

/ 
	

In the circumstances, let it be listed before the 
Hon'1le Bench for direction on 20.5.1997, 

Skj 

, 

/ 

14 

SKI 

( .P.Sinha ) 
4 	 Dy.Registrar I/c 

W/s not fj1si so tar. Pour weeks further time 
is allied for the dams. Txz Kew2mRej oizxier m3y be f iled  
within two weeks thereafter. 

List for direction on 25,07.1997. 

/ 	

4 

A 	
/ 	 (V .N • Meh rotra) 

/ 	 vjc..ajrman 

16./ 257.97. 	Shr& G. Bose, the learned counsel puts in 
/ 

appearance on behalf of the ve8pondents and prays for 

three weeks further time to tile u/S. Allowed. Rejoinder, 

if any/ may be filed within two weeks thereafter. List 
I 

it on 5.9.97 for direction. 	. \ 

( ;J  

/CBS/ N.N. flehrotra) 
Vice-chairman 

.09.97 ,Shi G.Bose, uunsel for the responaents. 
The learned counsel for the responctents states 

tht he has filed W/s in the Registry toctiy. Rejoinøer may 
be\ f iled within three weeks • List for ci irct ion on 

/ 
0.11.1997. 

(v .i • 	rot ra) 
18 	/ N V ice-Cha irman -- 	

1 

1U.1i97 ajoindsr 	nas not. batn 	filea 	so far. 	Three weeks-1  
time 	is aj.11owed. 	List. 	cn 	22.1.98 for 11irectj. 

7, 

/ 
V.N. 	Pehrüti'a) 
Iics-Chajrmj 

/ p 

MPS 

15/.05. 97 
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JA - 110/96 	 - 

19.! 22.1.98. 	5ince no bench is available today, list 

it on 1.3.98 for direction. 

(U.K.Suivastava) 
Oy. Re9istrar. 

O 	
18.3.98. 	I'one for the parties. List it on 17.4.98 

for direction. 

/C8S/ 	
(L.A.K..Prasad) 

rernber () 

21 / 17.4.98. 	one for the applicant
int 

 
- 

H 	 t/3 has been filed. List it on 16.7.96 for hearing. 

	

:1! 	/ LI 	 (G. 	MR5I11101) 	 (L.R.K. PR50) 

H 	 tr () 	 fIBER (A) 

Shri (i.E3ose counsel for the responthnts, 

on request of the learned counsel for 

the respondents, JJst on 2109.1998 for hearing. 

( L. i. K. graS ai) 	. 	 (V . N • Nh ro .xa) 
Xi ViCe..ChajZn 

H 	 .. 

	

( 	23/21.09.98 	None for the jaties. 

List ori6.2,l998 If or hcair4 . 	.i 

jeirber(A) 	 VjCi.Ctnafl 

— 
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IN THE CENTRAL ADMNJSTRATIVE TRIBUNAL 
PATNA BENCH. PATNA 

Order Sheet 
0..A.-110/96 

...........Application No ... ... ... ... ... - ............199 in ......................... ....... 

Applicant(s)......: 	... ... ... ... ... ... ... ... ... ... ... ... .......Respondant(s) ... ... ... ... ... ... ... ... ...  

Advocate fop Applicant (s) ... ... ... ... ..... ... ... ._ . ...Advocte tor Respondent (s) 	.............. 

ç............................................. ......... 	- ... ... .n •.. ... ... ... ... ... ... ......— S.. 

Note of Resistry 	 Orders of the Tribunal 

List it for hearing on 24.3.1999 

( Lakshman 31-ia ) 
Member (J) 

/(- 

( L.P.K.Prasad 
Member (A) 

25/24.0399 	On request made on behal f the counsel 

for'the respondents, let the matter, be listed 

on 09.04.1999 for hearing. 

(s.Narayan) 
SxJ 	 Vice-chairman 

26/9. 4e 19 9 	List it for hearing on 21. 5.l999 

( Lakshrnan aha  
M. 	 Member (J; 	. 	 Member (A) 

27/ 	2 .5.99 None for the applicant.. 

Shri Alok Kurnar, Jr. to Shri G.ose, Counsel for 
the respondents. 

List it for hearing on 16.7.99 

(Lakshman Jh) 	(L.R.K.prasad) 
Member(J) 	 iiember(A) 
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. 	. 	OA - 110/96 

28./ 16.7.99. 

For want of time1  list it on 27.8.99 for hearing. 

/CBS/ 	(L.R.K. 	 (S. NAR 

?ER (A) 	 VIcE-CHAIRMAN 

29/27. 

 

8.1999 	None for the applicant. * 
Shri Gautam Bose, counsel for the. respondents. 

Iviewof the position explained by 
the learned counsel for the respondents, list it 
for hearing on 7.9.1999, 

S..  

( Lakshrnan Tha ) 	 ( L.R,IcprasaaMES  	) Member (J) 	 Merier (A) 

	

30/7.9.99 	None for the applicant, 
5,Sh. G.Bose, counsel fdr the respondents. 

. 	 List it for hearing on 29.10.99 

JC 
AKJ 	L.JHA) 

MEMBER(J) .. 	
. NEMBER(A) 

31/29.1099 	List it for hearing on 13.12.1999 within first five 

cases

AKJ 

 

r 6  
(Li.JHA) 	 .1ULAD) MF.t]31R(J) 	 MEMBER(A) 



i~~' 

(5i4 rSJMRMYAN) 

tIICE-CHAIRAN 

I 

1 1- 
0,A. No.110/96- 	

0 

32/13.1 .1999 	Shri1cIcjh, 	to ShZI L}.Zini, counsel for 

the applicant states that the arguing counsel is 

unwell, ?ccordingly, he prays for adjournment. List 

it for hearing on 24.1, 2000. 

	

- 	 --c 

( La)hman Jha ) 	 ( L.R, K. Pras ad ) M to 	 Member (J) 	 Member (A) 

	

33./ 24.1.2000. 	.' 
I 	. 	 . 

For want of time, list it. on 9.3.2000 for 

bearing. 

/CBS/ 	-. HP1NGLIAN,) 

P1EIIBER (M) 

	

34/09.03.000 	For want of time, list it on 04 .05.2&0.0 .'H 

for' hearing. 

SII 	CL. 	liana)/M(A) 	% (S.Na.rayan)/V.C. 

35,4 .5 .2000 

SKS 

-I 

As D.B. of Court N0 .1 is sitting at 

Ranchi,v list it for hearing on 14 .7.2000. 

( L. Hmingliana ) 	 ( L. 	a ) 
mber (A) 	 Mmber (j) 

'0 	 - 	
•••0' 	 - 	• •0 0 •. 

.L. 



36/14.7.2000 	Shri Vjkah Jh. J.C.t0 Shri G..13ose. R1v. ci,nseL 	1 

On the request of the 1ed COuns 

- 	 for the resporents, list it for hearing on 

25.8.2 000. 	 - 

( L.Hmng i n ) 	 ( 	 ) 
M. 	 Member 	 Memr (J) 

37 - 

25.8.2000 
For want of tirz, hearing 1 adjournédto 

CM 
29.9.2000. 

(L.imi liana) 	 (L.Jha) 

- 	 M(J) 

38/29 .9 .200.0 	None £ or the applicant 
- 	- 

Shri Vikash -Jha, Junior to Shri GJ3ose, 

counsel for respondents 

/ 	 • 	' T4t it for hing on 20.11.2000. 

SKS 	
( L. Tha )/M(j) 

39.120.11.2000. 

For want of D.G. 	hearing is adjourned to 13.12.2000. 

40/13.2.2 000 : 	For want of E, the hearing is adjourned  

to 16.0L.2001., 

skj 



01 - 110/96 

41./ 16.2.2001,: • 	 S 

'On the ±'equest made on behalf.df the respondents, 
list it on 20.3.200 far hearing. 

/CBs/ 
	

HMINGLIANf)/P1(I) 	 (L. JHI)/1(J) 

42/20.03.2001 : For want of time, the hearing is acLjourned  

,to.09.05.001. 

,1 

skj 
	

(L.J•ha)/M(A) 	 (L.R.K.Prasaa)/M(A) 
'- 1 

/9.5.2001 None, for the applicant. 	, 
Shi Gaut'ám Bcse,'counse]. for the responents. 

Shr, i noSe poi nt s"oustatement at paragraph 

;.p 	:./fil.. on behalf of the respoxents and 

,5alsó at pare 4,1, of the Q.accordjng to which t he 

applicant was app ointd to the Railway Prect ion Force 
- &-O (t. '9 ro 5 '1' 	) e 

whichj .s an A'med Force and not within the jurisdiction 
of the Tribunal. 

The 0. A. was admitted on 1. 3, 1996 by a 

Single Z*mber. The question whether the matter is 
within the juzisdiction of the Tribunal will have 

to be resolved before hearing on merjt. List it 
for hearing on 19.7.2C01, 	I' 	\- 

S 

9 .7 .2001 
	

For want of D.B., 1ist it on 21.9.2001 

for hearing. 

SKS 
	

L. Hmingliana )/M(A) 



'S .  

CA.- 110/96 

Shri G.Bose, cunse1 for respondents 

45/21 .9.2001 For want of time list it for hearing 

on 19.]. 2001. 

	

SKS 	 L. H ngliana )/M(A) ( Lakshman 3ha /M(J 

	

46/19.10.2001 	Rhxt None for the applicant even today. 

Shri G.Bose, cOunsel for respondents 

i.arned counsel for respondents, 	• 

Shri Bose, points out that the appi icant 

was a. 1rnber of Railway Protection Roxf ForceQ 

under the. Zst4bJishment of South 

eastern Railway..The case of the appi icant 

does not come under the purview of the 

A .T.  A t ar there fore, the CA, is 

dismissed 	not thaith1nable. 

51<3 	( M.P.Singh /M(A) 	L Jha /M(J) 


